N4 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDFRABAD BENCH AT HYDERABAD, r
3 ‘ e ‘ .
0.A.NO.561 of 1992, ,
Between _ | Dated:l10.7.1992, # 1\

P,V.Mallikharjuné Sastry (/‘ cee _ Applicfnt i
And

1., Senior Divisienal Cemmercial -Superintendent, S.C. Rallwayyvljayawaéak“
2. Senior Divisienal Persennel Officer, S.C. Railwayy Vijayawada. -

3. V.V.Sai kumar ° ,p,I 0/e Senier Divisienal Commercial Superintendent,
4, A Krishna Kumar¢~ | seuth Central Railway, Vijayawada. 4

5. Ke.Rajue y

_\h

. sne Re59®ﬁdents. .
Ceunsel fer the Applicants : Sri. G.V.Subba Rae. 0 L
Ceunsel fer the Respondents e N SARY S G DA S}e'fkﬂﬂ &5

CORAM3: ‘ : I

Hon'ble Mr.‘R.Balasubramanian, A&ministrative Member
Hen'ble Mr. C.,J.Rey, Judicial Member., 4

{ . The Tribunal made the ll@wxn%;?:der,inﬂJhrrlfwmhghfﬂm

W ot _d BN,
This is a lunch motien. @3 moeved this “for,the stay of the

operation of the effice erder Ne,B/?,535/1/C/Vol.2, dated 24.,4,92, —

The applicant had ence apgeared before“us in 0.2.452/92 on

o

1.6.92. This 0A was disposed of with a direction that interim order

T . ) y
T Tiemensl WF ranvesentation. |
Now, the learned counsel says that thel representation 15 LjA;

disposed of and tney are about to revert him. Under these circumstanceas,

we feel it is a fit cast fer adjudication and we admlt the case, By '

DL Lomay == oatiemss —— o fi oo o

e T .

way of interim order, meanwhlle, we direct that starus-qu@ as it exists

T - ™ emoama

directed to file their counter if any. List the case on 24,7,92, —

“ t—m_L__h_‘ ~ -

Deputy Reglstrar(J“dl )

01)71//’

H

Copy toi=" : b
1. Senlor Divisional Commercial Superintendent, S,C.Railway, Vljayawadaa
2. Senior bivisional Personnel Officer, S5.C,. Rallway, Vijayawada.,

1. One_copv to Sris G.V.Subba Rzo, adveocate, 1-1=230/33, Chlkkadaﬁalll,
Sri. At ﬂ\ . a SC for Rallways, LUAL, Iyd, -
DY e




